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.Besides, addition.al electric power 
baa been made available from the 
Hirakud and Rihand Projects through 
the Damodar Valley CarporatioD. 

IDdia Ofllce Llbl"lU'J' 

Shri P. C. Borooah: 
~1 J Shri J. B. S. Bist: 

'1 Shri Ram Batan Gupta: 
L Shri Mantri: 

Will the Minister of ScieIltlac Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether Government recently 
suggested a formula for the division 
of the India Office Library in Loncbn 
between India and Pakistan on the 
basis of population of the two coun-
tries; and 

(b) if so, what was the Pakistan 
Government's reaction thereto? 

The Minister of Sclentlac Research 
and Cultural Affairs (Shrl HumaJ"IID 
Kabir): (a) No, Sir. 

(b) Does not arise. 

World Bank Loan to Coal lDdostry 

·452. Shri P. Venkatasubbaiah: Will 
the Minister of Mines and Fuel. be 
pleased to state: 

(a) whether it is a fact that the 
loan that has been given by the 
World Bank for coal industry has not 
Oeen utilised so far; 

(b) if so, what are the reasons for 
itA non-utilisation; and 

(c) what steps are being taken for 
tile speedy utilisation thereof? 

The Minister of Mines and Fuel 
(Shrt K. D. MaJaviya) (a) to (c). The 
World Bank loan is for a total amount 
of Rs. 16'74 crores. Against this, 
licences for import valued at about 
RI. 13'08 crares have already been 
il!lsuro and coal companies are pro-
gressively placing orders against these 
licences. Actual drawals from the 
loan account will start only after the 

machinery and equipment have been 
imported. There has been some initial 
delay in the placing of orders as a 
careful selection of equipment a.nd 
the source of supply had to be made. 
This may necessitate extending the 
validity of licences, but, on the whole, 
it is expected that the industry would 
be able to utilise the loan during the 
Third Plan period. 

Central Bureau of Investiption 

-453. J Shri Hari Vishna Kamath: 
L Shri P. C. ~  

Will the Minister of HOllIe Affairs 
be pleased to state: 

(a) whether Govermnent have de-
cided to set up a Central Bureau of 
InvestigatiOlll ; 

(b) if so, its jurisdiction, functi.ona 
and powers; 

(c) whether the State Governmen1ill 
will be associated with the work of 
the Bureau; and 

(d) jf so, in what manner? 

The MinJster of Home Affairs (ShrI 
Lal Bahadar Shastri): (a) Yes. The 
details of the scheme are being work-
ed out. 

(,b) to (d). The Bureau will investi-
gate cases of corruption in which 
Central Government servants are 
involved, cases in which interests of 
Public Sector Undertakings or any 
Statutory Body financed by the Gov-
ernment of India are involved, cases 
relating to the breaches of Central 
Laws with the enforcement of which 
the Government of India is particular-
ly concerned. big cases of fraud. 
cheating, embezzlement, etc., relatir.;; 
t'J Public Joint Stock Companies and 
also, at the request of or with the 
concurrence of the States concerned, 
cases where organised gangs or pro-
fessional criminals having ramifica-
tions in several States are involved. 
The Bureau will also collect criminal 
intelligence relating to the types of 
cases described with a view to sug-
gesting preventive action. It 'Irill 
maintain statistics of all-India im-
portance relating to crime, conduct 




